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IN THE CENTRAL ADMINIUTRATIVE TRIBUNAL 2 HYDERABAD BEKCH
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-~ €.A. 00997, - Dt, of_Decision 3 01-08-97.

K, Bhaskara Rao :
K.Satyanarayana 4
G.RKam Babu

R, Sitapati Rao

z, “akshman Murthv

5, Francis

V. Visweswara Rao

Z.V.B.,R.G.Rao .. Applicants.
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Vs

1. The General Manager, SE Rly,
GCarden Reach, Calcutta-

2., The Chief Personnel Officer,SE Rly,
Carden Feach, Caldutta.

3. The Divl.Rly.Manader(P},SE Rly,
Doncdaparthh, Visgkhapatnam=~1.

4, The Divl.Fersonnel Cfficer,Bondaparthy
SE Rly, Viegakhapatnam-1,

P.Surva Rao

M.Apreale Naidu
Q. Ramane )
. K.Rama Rao - . .+ Respondents,

M-I
.

Counsel for the applicénts : Mr.B,Ranganatha Rao

Counsel for the resgspondents Mr.N.E.Devaraj,Sr.CGSC.

CORRAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBEK (ADMN,}

THE HON'BLE SHRI E.S., JAI PARAMESHWAZR : MuMBER (JUDL.)
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CRAL ORLCER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER CALdve )

Heard Mr.8,Ragganatha Rac, le:irned counsel fcor the
spplicants and r.N.R.Devaraj, learned ccunsel for the respcndents.
2. There are 8 applicants in this CA. They are presently
working ,g Sr.Electrical Assistant Drivers unéer the contrcl of R-4f
It is stated that the geniority list of the applicants were issued
in terms of 0.M.No.WFV/MR/Senicrity/DDAS/Ist FN/Sr.Asst-1 dated
16-2-95 (Annexure=-III). It is5 sought to ke revised by the letter
No.WPU/MR/Seniority/DDA/Tr.Asst/IRM/Rep. agt., 17-7-97(Annexure-1).
The learn=d couﬁscl for the applicants submit that the names cf the

applicents zre not figuring ir the list &nclosed tc the letter dt,

17-7-97. also submit;fthat nany cf their quicrs =re included
in the list enclosed tc the letter @t.17~7—97.4jﬁ?'also arrrehend
in Engine Turners/Loco Shunters
that/the promotion to the post of Fekywerx/their juniors will be
]’1«-‘"7 bowt U-—-'/tw
considered and their cgses may not be censidered. & has irncduded
Hoen

private respondents R-5 tc R-8 and = statef‘that whe—are juni~ors

tc the applicants zre included in the list iszued along with letter

deted 17-7-97.
3. Under the ahcove chrcumstances guoted the applicants prayﬁ

for setting aside the impugned proceedinge No.WPU/MR/Seniority/DDAy

Tr.A"st/IRM/Rep, @t.17-7-27 of R=4 snd for s conseguential directiLn

. to the respondent authorities to aBhere to the seniority list astea
16-8-95 (Annexure-III),
4, We find that the Annexure~I letter 4at. 17-7-97 is neither
a provisicnal seriority list nor a final seniority list:it is an.
irternal ccrrespondence z3dressed by R-4 tc the Secretary ;z;-thc
Unione, ealling for their views in regzrd to the<§52?6rity list
anclosed to thet letter for firalisation. This would m=an that‘the

revised senliority list enclosed tc the ledter gt,17-7-97 will be

finalised only after issuing a provisional seniority list and call
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for objectiens from the employees in that cadre. Aft}r considerin
their objections/suggesticns then only evyer that provisiong% a®nig
list will be finalised, Hence t=pe—i= no usesful purposéé;é be
served if any direction is given as prayed for in this 0OA. GHoweve
we cautiong® the respondent authorities agpecially R-2 to follow .

the extant rules.in regard to issue of the final seniority list if

at all anything is going tc ke issued sfter ascertaining the views|

from tte reccgnised unions ;s per letter gt,17-7-97, We have no

doubt in our mind that if any ayxisting seniority list is going tc |

Le rcvised then the objectiorns tc the revised gceniority list will
obtakned from the concerned by issuing a provisional senicrity lis
and then only that provisional seniority list will be finalised.

Loy
We gxe alsc no doubt in mind that xx any promotion that is going
Engine Turners/Loco Shunters
to ke made to the post of Rx&g&;é@ill be dene in eaccordance with

law adhering to the approved seniority list. =y
Lot
5. In view of the above cbservations ye(a®® no doubt in min
that the respondent avthorities will take judicious acticn as
necessary in accordance with law, In that view we feel that no

direction is necessary in this CA at this juncture, Hence, the CA

ie disposed of without any direction. No costs.

ZKAMESHWAR) ' {R.RANGARAJAN)
MEMBL™ (&UDL, } MEMBER (ADMN, }
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Copy th - |
1. The General Manager, South Easteram Rail way Garden Reach Cllcuttal
‘ |

2, The Chief Per-onnel Offijicer, South Eastern Railway , Garden Reach, |
~ Calcutta. - | , I

- astern -
3, The DivisionalRailway Manager (P) South/Railway ,Dondaparthi, Il
Visakhapatnam-l, . ‘ : ll
' |

4, The Divisional Pgrsonnel Officer, Dondaparthi}South Eadtern Rly. [
visha khapatname1, - |!‘
|
| ‘

5. One Copy to Mr,Ranganatha Rao Advocate a;n;f.;ﬂyderabad; !
: |
. Nor .

6, ®ne opy to Mr,N.R, Devaraj, Sr., CGSC. C,A.T. Hyderabad. |

- |

. |

7. One Copy to The D.R.{A). :
' | |

8, One Duplicate Copy,. .
| : |

Upr, ' . ‘
: | |
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